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BEFORE THE PRINCIPAL BENCH, °
NATIONAL GREEN TRIBUNAL, NEW DELHI
Original Application No. 100/2019

IN THE MATTER OF:

Surender Pal Verma Applicant

VERBUS

Ministry of Public Works Department & Ors. ... Respondents

ADDITIONAL ACTION TAKEN REPORT ON BEHALF OF DELHI

POLLUTION CONTROL COMMITTEE

IT IS MOST RESPECTFULLY SHOWETH:

L.

That this additional Action Taken Report is being filed in addition to
the compliance affidavit dated 12.03.2019 and additional Action

Taken Report dated 29.07.2019 already filed before this Hon’ble
NGT.

That the Hon’ble Tribunal in above referred matter vide its
order dated 31.07.2019 ordered as follows:

®vresiees 8. EDMC, in its report dated 18.07.2019, has stated that
garbage has been removed and the issue of pig farms to be shifted is
pending before the High Court. Auto tippers have been deployed for
collection of waste, C&D waste dumping has been stopped. The issue
before the High Court is said to pertain to allotment of alternative
sites. We do not express any opinion about the said issue but no
illegal activity which is a criminal offence under the law of the land
can be allowed to continue on that ground. That the Hon’ble
Tribunal in above referred matter vide its order dated
31.07.2019 ordered as follows:

6. We may also note that as per recommendations of the Committee,
DJB is to establish a system for carrying untreated sewage/ waste
water of the colonies for treatment from Trilokpuri, Indira Camp, Such
system may be established by the DJB within six months and a plan
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for the purpose be proposed within one month. The action plan may
also provide for interim arrangement, such as Phytoremediation
techniques to prevent unireated sewage being discharged into water
bodies in violation of the provisions of the Water Act. Action plan may
be filed with the DPCC. The DPCC may file further action taken report
before the next date by e-mail at judicialngt@gou.in

7. The Chief Secretary, Delhi may coordinate the matters having
regard to the sensitiveness of the situation and potential of adversely

affecting public healtn of the ared. cccvvneerverneess”

That, in compliance of Hon'ble NGT order dated 31.07.2019,
Directions u/s 33(A) of water act were issued to DJB and Directions
u/s 5 of EP Act were issued to PWD, EDMC, DUSIB, DCP(East),
DM(East) enclosing copy of Hon’be NGT order dated 31.07.2019 and
Joint Inspection Report of the committee on 13.02.2019 to comply
with the Directions of Hon’ble NGT order dated 31.07.2019. Copy of
the Directions dated 09.08.2019 is annexed hereto as (Annexure
‘A%)

That, a joint inspection was conducted on 23,08.2019 at 11.00 AM
by a team comprising of officials from DJB, PWD, DPCC, DUSIB &
CPCB. The following observations and recommendations were made
by the joint inspection team. Copy of Joint Inspection Report of

inspection done on 23.08.2019 is annexed hereto as (Annexure ‘B’)

The issues discussed and action to be taken by various departments

are as under:-

i. CPCB & DPCC officials raised the issue of removal of all debris
malba etc. dumped along side banks of drains running parallel
to Indira Camp, Trilokpuri. PWD was directed to construct
banks of drains in such way that Malba could not be dumped
in this portion. EDMC was also directed to remove all malba
lving over there.

ii.  DPCC raised the issue of slow progress of construction of PWD
drain, PWD officials assured that the construction of this drain
will be completed within two months.

iil. It was assessed by the joint inspection team that there is a need

to provide a conveyance system for the waste water generated
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in the Indira Camp JJ Cluster (under the jurisdiction of DUSIB)
so that the same can be treated in the nearby STP. For the said
purpose, a piece of land needs to be identified where the waste
water from the Indira Camp can be collected and pumped to
either Kalyanpuri 8PS or to the 1600 mm dia DJB trunk sewer
connected to Kalyanpuri SPS. 8Since there is no vacant land
available in the Indira Camp, a piece of vacant land in DDA
park, 8A Block, Janta Flats, Trilokpuri near Mother’s Mary
School was identified to setup the trapping arrangement, sump
and pumping station to accomplish the task.

iv.  CPCB official informed that it is not possible to provide interim
arrangement such as phyto-remediation techniques to prevent
untreated sewage being discharged into water bodies due to

non availability of space near Indira Camp Trilokpuri.

Directions u/s 33(A) of water act to the DJB and u/s 5 of EP (A) to
EDMC, DJB, DUISB, PWD & DM(East) were issued again on
05.09.2019 to the respective departments to comply with the
decisions taken in the meeting and recommendations made during
joint inspection conducted on 23.08.2019 so as to comply with the
Hon'ble NGT order dated 31.07.2019. Copy of Directions dated
05.09.2019 1s annexed hereto as (Annexure ‘C’)

That a meeting was convened in the chamber of Chief Secretary,
GNCTD on 27.09.2019 where CEO(DJB), CEO(DUSIB),
Commuissioner (EDMC), Member Secretary (DPCC) and other senior
officers from respective departments were present to discuss the
issues and compliance to be made by various departments in order
to comply with Hon'ble NGT order dated 31,07.2019. Minutes of the
meeting held on 27.09.2019 is annexed hereto as (Annexure ‘D’).The
Chief Secretary decided that there is a urgent need to provide the
necessary arrangement for collection and conveyance of the sewer
water collected in the Indira Camp JJ Colony in the interest of
protecting public health and all agencies must come forward to
resolve the issues. Accordingly, DJB was directed to prepare an
action plan for taking up the work at the identified land or at any
suitable location in the JJ Colony without waiting for the fund
transfer by DUSIB so that the basic facility is provided to the

residents and the orders of Hon’ble NGT are complied with. Since the




JJ Colony is under the jurisdiction of DUSIB, DUSIB was directed to
arrange for the land required for setting of the facility from DDA by
invoking the statutory provisions available to it. It was further
decided that DUSIB will make the fund available to DJB
subsequently.

That in pursuant of Hon'ble NGT directions and decision of chief
secretary, DJB has prepared an action plan which is annexed hereto

as (Annexure ‘E’); the details of which are as under:-

i. Indira Camp Trilokpuri is a JJ cluster located near Block 2
Trilokpuri having about 1500 pkka houses. This JJ cluster is
maintained by DUSIB. There is no sewerage network in this JJ
cluster.

i. DJB will take responsibility of conveyance of sewage flowing out
from this JJ cluster by trapping of the sewage flow in the
nearby PWD drain to DJB’s sewage network,

iii. The said work of trapping the drain and conveyance system
will be undertaken by DJB as a deposit work on behalf of
DUSIB for which necessary funds will be made available by
DUSIB to DJB (Approx. Rs. 2.0 Crore). detailed estimates will be
sent to DUSIB by DJB by 07.10.2019.

1v. A piece of land needs to be identified where the waste water from
the Indira Camp can be collected and pumped to either
Kalyanpuri SPS or to the 1600 mm dia DJB trunk sewer
connected to Kalyanpuri SP3. Since there is no vacant land
available in the Indira Camp, a piece of vacant land in DDA park,
8A Block, Janta Flats, Trilokpuri near Mother’s Mary School was
identified to setup the trapping arrangement, sump and
pumping station to accomplish the task. To achieve this, DUSIB
shall provide land measuring about 500 Sq. mtrs. from DDA to
DJB within 2 months time. |

v. DJB submitted that it will immediately initiate the process
of tendering and award of the work of Trapping and
Conveyance from PWD Drain upto DJB's Trunk sewer and
construction of sewage pumping station in anticipation of
funds from DUSIB and the provision of necessary 500 sq
meters land in DDA Park by DUSIB from DDA. The timelines

e/




e/_g'f_

involved in the execution of this work is presented in

tabular format as follows:

S.No. Activity Details Timeline*
1. Preparation of Estimate 07.10.2019
estimate for SPS
alongwith
O&M &
pipe line
2. Approval of 31.10.2019
estimate/inviting
of tender
Award of work 30.11.201¢
Completion of 4 months
work after handing
over the land
for SPS by
DUSIB/DDA.

*Subject to availability of funds and land from DUSIB

That compliance report alongwith photographs was received from
EDMC on 26.09.2019, is annexed hereto as (Annexure ‘F’): The
actions taken by EDMC are as follows:-

i.  Regular cleanliness drive is being carried out along the passage
of the drain and additional staff has been deployed to ensure the
cleanliness in the area.

i.  Auto Tippers have been deployed for collection and transportation of
garbage from the site to the nearest dhalao to ensure that people
throw the garbage directly into the Tipper and do not litter it on
the road/throw it into the drain.

i, The drain is being re-constructed by the PWD and at present the
debris from the drain has been removed from the trench and dumped
along the ground. However, EDMC is carrying out regular cleanliness
drive, chalk powder is spread to avoid any infectious and water-
borne diseases and ensuring that the area remains clean.

iv. EDMC has taken coercive action against violators in the vicinity

who throw garbage in the drains or dump waste material into




the drain. 15 Number of challans issued by EDMC and
photographs of the site are enclosed for the perusal.

9, That compliance report alongwith photographs is received from PWD
on 21.10.2019, is annexed hereto as (Annexure ‘G’): The actions
taken by PWD are as follows:-

i. The 90% of RCC drain work has been completed and the rest
of RCC is likely to be completed by 31.10.2019. The other
related works like dressing of surface and repair dwarf wall

will be completed simultaneously.

Senior Environmental Engineer

(Delhi Pollution Control Committee)

New Delhi
Dated: 2 | |15\14
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By Speed Post
— - DELHI POLLUTION CONTROL COMMITTER
Ee—— ; DEPARTMENT OF EN""IRGNF-'IENT, (GOVT. OF NCT OF DELHT)
o 4TH FLOOR, [SBT BUILDING, KASHMERE GATE, DELHI-6
: visit us at ; http://dpee.delhigovt.nic.in

F. No. DECCICMC-12019 /2323 - 3501 Dated: 09 pg j 2619

The Commissioner

East Delhi Municipal Corporation

1* Floor, Udyog Sadan. 419, F.LE, Patparganj Industrial Area
Delhi-110092

Subjeet: Direcions u/s 5 of The Environment Protection Act, 1986 as amended fo date.

And whereas, Delhi Pollution Conirol Committes has been vested with the powers under section 5 of
Environment (Protection) Act, 1986 which empowers the Delhi Pollution Control Committee (bPCC)
to issue directions in writing to any person, officer or any authority shall be bound to comply with such

directions,

Whereas an inspection by Joint Inspection Committee of the officers from CPCE, DPCC and
EDMC was done on 13/02/2019( copy enclosed) in compliance of the dircction of Hon’ble NGT.
During inspection the team has observed that:

L. Construction and Demolition waste and Garbage was being dumped along the drain,
2. There were some pig farms and slaughtering of pigs is carried out adjacent to the drain and the
waste is dumped/ discharged into/ alongside the drain.

And Whereas, Hon’ble National Green Tribunal in the matter Surender Pal Verma Vs Ministry of
Public Works Department & Ors vide Original Application No. 1002019 (1A No. 50/2019 and [A Nao,
31/2019) has passed order on 31.07.2019 (copy enclosed) as follows:-

“EDMC, in its report dated 18.07.2019, has stated that garbage has been removed and the issuc
of pig farms to be shifted s pending before the High Court, Auto tippers have been deployed for

collection of waste, C&D waste dumping has been stopped, ¥

In view of above the Competent Authority in Delhi Pollution Controi Committee and ag decided, in
exercise of powers conferred upon it w's 5 of The Environment Protection Act, 1986 s amended to

date, hereby issue the following directions:

1. That you should continue removing any form of waste that is being dumped along the drain
vieinity (both C&D and Garbage).

2. That you should keep a constant vigil elong the drain area to stop the locals from dumping
of Garbage/ C&D Waste in Trilokpuri dyain.




- w

You are requested to direct the concerned officials to take necessary action as above and submit

the updated A.T.R before date of NGT on 09/10/2019 so as to comply with Honble NGT order in
true letter and spirit.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

Copy to

1. Deputy Commissioner, Office of the Dept. Commissioner{ EDMC), Shahdara
(South) Zone, Behind Kakardooma Court, Vishwas Nagar, Delhi-11003

AEE (CMCT)
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— DELHI POLLUTION CONTROL COMMITTEE
e DEPARTMENT OF ENVIRONMENT, {GOVT. OF NCT OF DELHI)
i 4TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6
visit us at : http:/fdpee.delbigovi.nic.in
F. No. DPCC/CMC-112019 /2334 - 95 29 Dated: 64 / v / 1917
Principal Secretary,

Urban Development

Oth & 10th Level,

Delhi Secretariat, 1.P. Estate,
New Delhi- 110 002

Subject: Directions u/s 5 of The Environment Protection Act, 1986 as amended to date,

And whereas, Delhi Pollution Control Commitice has been vested with the powers under section 5 of
Environment (Protection) Act, 1986 which: empowers the Delhi Pollution Control Committee (DPCC)
1o issue directions in writing to any person, officer or any authority shall be bound to comply with such
directions,
i

Whereas as an inspection by Joint Inspection Committec of the officers from CPCB, DPCC and
EDMC was conducted on 13/02/2019( copy enclosed) in compliance of the direction of Hon’ble
NGT. During inspection the team has observed the following action points related to the PWD,

1. There is need for desilting of sludge from drain on regular basis, removal of floating material
from the drain and removal of bushes/ weed along the drain by PWD.

2. The kuccha drain needs to be upgraded by PWD immediately for the entire stretch as per
design criteria of storm water drain and ensure their use 1o carry storm water drain only.

3. Encroachment on the drain by locals i.¢. Indira Camp and adjoining residential colonies and Pig
Farms need to be removed by land owning agency to avoid illegal dumping of domestic,
construction & demolition waste and pig farm waste.

And Whereas, Hon’ble National Green Tribunal in the matter Surender Pal Verma Vs Ministry of
Public Works Department & Ors vide Original Application No. 100/2019 (IA No. 50/2019 and IA Nao.
51/2019) has passed order on 31.07.2019 (copy enclosed) as follows:-

“Additional action taken report has also been filed by the DPCC on 29.07.2019 to the effect that
PWD has furnished compliance report on 15.07.2019 that desilting was being done, the work of
RCC drain has been started and the issue of encroachment is being brought to the notice of STF”

Next Date of Hearing is 09/10/2019

In view of above the Competent Authority in Delhi Pollution Control Committee and as decided, in
exercise of powers conferred upon it w's 5 of The Environment Protection Act, 1986 as amended to
date, hereby issue the following directions:

1. That you are to remove all the encroachment from the Trilokpuri storm water drain and
complete the construction of the RCC drain within time and jnitiate step for removal of
encroachment on the said drain so that the same may be appraised to Hon'ble NGT on next
date of hearing.

2. The complete action should be taken for desiliing and removal of encroachment on the
Trilokpuri drain,




C 10 You are requested to direct the concerned officials to take necessary action as above and submit
updated A.T.R before date of NGT on 09/10/2019 so as to comply with Hon’ble NGT order in true

letter and spirit.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committec.

Copy to:-

1. The Chief Engineer, East Maintenance, (PWD), 3" Floor, MSO Building, LP Estate,
New Delhi: 110002

2. The Executive Engineer, Office of Executive Enginecer, CRM Division East Road
(M-212), Ramesh Park, Near Shakarpur Police Station, Pusta Road , Delhi - 110092

AEE{CMC 1)
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— DELHI POLLUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT, (GOVT, OF NCT OF DELHI)

4TH FLOOR, ISBT BUILDING, KASHMERE GATE. DELHI-6
ﬁ? visit us at : http://dpec.delhigovt.nicin

F. No. DPCC/CMC-1/2019 .Q,'HS =B L3 Dated: 5.:-1} DE‘} 24 I'}
To

The Chief Executive Officer

Delhi Urban Shelter Improvement Board
Govt. of NCT of Delhi

Punarwas Bhawan, L.P. Estate

MNew Delhi-110002

Deputy Commissioner (EDMC)
Shahdara (South) Zone,

Behind Kakardooma Court,
Vishwas Nagar, Delhi-110032

The District Magistrate (East)
L M Bund, Shastri Nagar
Delhi-110031

Subject: Direcions u/s 5 of The Environment Protection Act, 1986 as amended to date,

And whereas, Delhi Pollution Control Committee has been vested with the powers under section 5 of
Environment (Protection) Act, 1986 which empowers the Delhi Pollution Control Commitice (DPCC)
1o issue directions in writing to any persomn, officer or any authority shall be bound to comply with such
directions.

Whereas as an inspection by Joint Inspection committee of the officers from CPCB, DPCC and
EDMC was done on 13/02/2019( copy enclosed) in compliance of the direction of Hon’ble NGT.
During inspection the team has observed that there are some pig farms illegally established on the
drain area and slaughtering of Pigs is carried out adjacent to the drain and the waste is dumped/
discharge into/ alongside the drain, which is causing pollution and nuisance to the environment of
the nearby locality.

And Whereas, Hon’ble National Green Tribunal in the matter Surender Pal Verma Vs Ministry of
Public Works Department & Ors vide Original Application No. 100/2019 (IA No. 50/2019 and 1A No.
21/2019) has passed orderon 31.07.2010 (copy enclosed) as follows:-

“EDMC, in its report dated 18.07.2019, has stated that garbage has been removed and the issue
of pig farms to be shifted is pending before the High Court. Auto tipper have been deployed for
collection of waste, C&D waste dumping has been stopped, The issue before the High Court is
said to pertain to allotment of alternative sites, We do not express any option about the said issue
but no illegal activity which is a criminal offence under the law of the
land can be allowed to continue on that ground”

Next date of Hearing is 09/10/2019
In view of above the Competent Authority in Delhi Pollution Control Committee and as decided, in

exercise of powers conferred upon it w/s 5 of The Environment Protection Act, 1986 as amended 1o
date, hereby issue the following directions:




1. Thatillegal pig farms adjacent to Trilokpuri drain area shall be removed and make sure thai.Q
no more slaughtering of pigs shall be carried out and no waste/carcass of pigs shall be
thrown in the Drain/ Area.

You re regnested to direct the concemed officials to take necessary action as above and submit
updated A.T.R well before date of Hon’ble NGT hearing on 09/10/2019 so as to comply with
Hon’ble NGT orders in true letter and spirit.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

Copy to:

1. The Deputy Commissioner of Police (East), Mandawali, Fazalpur, Delhi-110092

(EMCD)
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| DELHI POLLUTION CO MTTEE
DEPARTMENT OF ENVIRONME] NCT OF DELHI)

4TH FLOOR, ISBT BUILDING, kAashvirne ATE, DELHI-6
Visit us at = htip://dpee.delhigovtnic.in

F. No. DPCC/CMC-12019 | 2336 - 9335 Dated: oq’ b J 24017

The Chief Executive Officer,
Detlhi Jal Board, Varunalaya Ph-II, Jhandewalan,
Karol Bagh, New Delhi, Delhi 110005

Subject: Direcions u/s 33 (A) of the Water (Prevention & Control of Pollution) Act, 1974 as
amended to date,

Whereas, Central Pollution Control Board has delegated all its powers and functions under the Water
(Prevention & Control of Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution)
Act, 1981 in respect of Union Territory of Delhi to Delhi Pollution Control Committes.

And whereas as an inspection by Joint Inspection committee of the officers from CPCB, DPCC
and EDMC was done on 13/02/2019( copy enclosed) in compliance of the direction of Hon’ble
NGT. During inspection the team has observed that the untreated waste water of adjacent
unauthorized JJ Colony (Indira Camp, Trilokpuri) is also is being discharged into the PWD
storm water drain without any treatment hence causing water pollution

And Whereas, Hon’ble National Green Tribunal in the matter Surender Pal Verma Vs Ministry of
Public Works Department & Ors vide Original Application No. 100/2019 (IA No. 50/2019 and IA No.
31/2019) has passed order on 31.07.2019 (copy enclosed) as follows:-

“DJB is to establish a system for carrying untreated sewage/ waste water of the colonies for
treatment from Trilokpuri, Indira Camp. Such system may be established by the DJB within six
months and a plan for the purpose be proposed within one month. The action plan may alse provide
JSor interim arrangement, such as Phyto-remediation techniques to prevent untreated sewage being
discharged into water bodies in violation of the provisions of the Water Act. Action pian may be filed
with the DPCC.”

Next Date of Hearing is 09/10/2019

In view of above the Competent Authority in Delhi Pollution Control Commitiee and as decided, in
exercise of powers conferred upon it ws 33 (A) of the Water (Prevention & Contral of Pollution) Act,
1974 as amended to date, hereby issue the following directions:

1. That in compliance of Hon’ble NGT Directions. vou should establish a system within six
months for carrying untreated sewage/ waste water of the colonies for treatment from
Trilokpuri, Indira Camp,

2. That you are to come up with a plan for the proposed system within one month and in the
meantime you ar¢ to come up with an interim arrangement such as Phytoremediation
techniques to prevent untreated sewage being discharged into water bodies in violation of
the provisions of the Water Act.

3. That you have to file an action plan with the DPCC on this matter,
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,—\w You are requested to direct the concerned officials to take necessary action as above and sulbmir

updated A.T.R before date of next Hon'ble NGT hearing on 09/10/2019 so as to comply with
Hon'ble NGT order in true letter and spirit.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Comumitiee.

Copy to:- _
1. Member (Drainage), Delhi Jal Board, Varunalaya Ph-1I, Thandewalan, Karol Bagh, New Delhi,

CI/
{ I}
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DELHI JAL BOARD : GOVT. OF N.C.T. OF DELHI
OFFICE OF THE EXECUTIVE ENGINEER (EAST) I
M-16 POCKET - E : MAYUR VIHAR PHASE - 1]
DELHT - 110091
NO.F-2/DJB/EE (EAST)I/2019/ 3UiL - g¢ Dated: 3e~§~|9
Subject: Jont Inspection on 23.08.2019 at 11.00 AM with senior officers
from DUSIB, DPCC, CPCB, PWD and EDMC along with DJB field
officers,
Reference:- Minutes of meeting in meeting held on 2208.2019 in the chamber

of CE(East) regarding Hon'ble NGT matter of Surinder Pal Verma
V/s Ministry of Public and Works Department & Others
regarding discharge of untreated sewerage and waste water from
Indira Camp, Trilokpuri.

As directed in meeting dated 22.08.2019, the joint inspection was carried out on
23.08.2019 at 11.00 AM. The following were present:
Sh,V.K. Singh, EE (DJB)
Sh. RX. Tripathi, EE(PWD)
Sh. M.I. Siddigque; AEE(DPCC)
Mohd. Arif, EE (DPCC)
Sh. P.K. Singh, EE (DUSIB)
Sh. Daanish Meena, Scientist -B (CPCB)
Sh. Khushi Ram, AE (EDMC)
Sh, K K. Sharma, JE(EDMC)
. Sh. Veer Bahadur Singh, AE (DUSIB)
10. 8h. Y.K. Sharma, ZE (DJB)
11. Sh. Mayank Pratap Singh, JE (D]B)

W00 N O UT e W e

The issues discussed and action to be taken by various departments is as under:-

1. CPCB & DPCC officials raised the issue of removal of all debris malba ete.
dumped along side banks of drains running parallel to Indira Camp,
Trilokpuri. They instructed PWD to constract banks of drains in such way that
Malba could not be dumped in this portion. They instructed EDMC to remove
all malba lying over there.

2. DPCC raised the issue of slow progress of construction of PWD drain. Mr. RK.
Tripathi, EE (PWD) assured that the construction of this drain will be
completed within two months.




All concerned

Copy for kind information toi-
1. Secy.To CEO
2. Member(D1.)
3. CE(Hast)
4. SE(Bast)

. DUSIB was directed by DPCC, CrCB
and toilet blocks and shall interconne
feasible with indmation 0 DIB.
4 DUBSIB was directed by
ensure that waste from t
5. During inspection it was notice
construction of sump & pump hous
Janta Flats Trilokpuri near
arrangement, sump & pump house
5pS/1600 rm dia Trilokpusi frunk se
Indira Catnp JJ Cluster falls under DUSIB.

hese farms does not e

Mother's Mary

to intercept the sewage coming from | JC
ot to nearby DJB sewer lines, wherever

and CPCB to relocate these Piggery farms and
nter in to this drain.

d that trapping of the PWD drain and
o can'be done in DDA Park in 8A Block
School, Construction of trapping
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9= DEPARTMENT OF ENVIRONMENT, (GOV'T. OF NCT OF DELHI)
! : 4TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6
visit us at : http:/dpee.delhigovt.nic.in
F. No. DPCCfCM&mmg/zggs—_ch Dated: ¢S-09. 2&/9
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The Chief Executive Officer

Delhi Urban Shelter Improvement Board

Govt. of NCT of Delhi & ; §
Punarwas Bhawan, 1.P. Estate

New Delhi-110002

Deputy Commissioner (EDMC)
Shahdara (South) Zone,

Behind Kakardooma Court,
Vishwas Nagar, Delhi-110032

The District Magistrate (East)
L M Bund, Shastri Nagar
Delhi-110031

Subject: Directions u/s 5 of The Environment Protection Act, 1986 as amended to date.

And whereas, Delhi Pollution Control Committee has been vested with the powers under section 5 of
Environment (Protection) Act, 1986 which empowers the Delhi Pollution Contrel Committee (DPCC)
to issue directions in writing to any person, officer or any authority shall be bound to comply with such
directions.

Whereas as an inspection by Joint Inspection committee of the officers from CPCB, DPCC and
EDMC was done on 13/02/2019( copy enclosed) in compliance of the direction of Hon’ble NGT.
During inspection the team has observed that there are some pig farms illegally established on the
drain area and slaughtering of Pigs is carried out adjacent to the drain and the waste is dumped/
discharge into/ alongside the drain, which is causing pollution and nuisance to the environment of
the nearby locality.

And Whereas, Hon’ble National Greenn Tribunal in the matter Surender Pal Verma Vs Ministry of
Public Works Department & Ors vide Original Application No. 100/2019 (IA No. 50/2019 and IA No.
51/2019) has passed order on 31.07.2019 (copy enclosed) as follows:-

“EDMC, in its report dated 18.07.2019, has stated that garbage has been removed and the issue
of pig farms to be shifted is pending before the High Court. Auto tipper have been deployed for
collection of waste, C&D waste dumping has been stopped. The issue before the High Court is
said to pertain to allotment of alternative sites. We do not express any option about the said issue
but no illegal activity which is a criminal offence under the law of the
land can be allowed to continue on that ground”

Next date of Hearing is 09/10/2019

And whereas Direction under section 5 of EP Act was issued vide letter of even no. dated 09/08/2019
however no compliance/ Action Plan has been received so far from your office. (Copy of Ditections
dated 09/08/2019 is enclosed herewith)

| And whereas, a meeting was convened by DJB on 22/08/2019 in this regard wherein officials from
DUSIB, CPCB, EDMC and DPCC regarding discharge of untreated sewage and untreated waste water
from Indira Camp,Trilokpuri into PWD storm water drain etc. was discussed that Trilokpuri
Resettlement is a fully sewered area and sewage is being carried through internal/ peripheral & trunk
sewer of 250 mm fo 1600 mm dia to Kalyanpuri SPS and from there it is being pumped to Kondli STP
for further treatment and disposal (Copy of minutes of meeting dated 22/08/2019 is enclosed herewith)
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And whereas it was further apprised that Indira Camp is JJ cluster which is maintained by DUSIB and
no sewerape system exists in this JJ cluster, Although there is community toilet at A-Block. In this
cluster untreated waste water from individual toilets and kitchen waste besides waste water from
washing flows in open drain. Chief Engineer (C)-I DUSIB told there wherever sewer line are there in
vicinity of CTB, hey are connected to sewer lines otherwise septic tanks are constructed.

And whereas, an inspection was carried out by a team of officials from DUSIB, CPCB, EDMC, PWD,
DIB and DPCC on 23/08/2019.During inspection, it was observed that Pig farm from adjacent to
Trilokpuri Drain still exist and no action plan w.r.t removal of pig farm and stopping of slaughtering of
pigs and throwing of waste into drain has not been taken so far.(Copy of Inspection Repert dated
23/08/2019 is enclosed herewith)

And whereas it was agreed by all concerried to inspect the site to locate a piece of land where discharge
of drain can be collected and pumped to either Kalyanpuri SPS or 1600 mm dia DJB Trunk sewer
going to Kalyanpuri SPS. The cost of this system shall be borne by DUSIB. This work shall be carried
out by DUSIB or on their request it can be carried out by Project Wing of DJB as deposit work.

In view of above the Competent Authority in Delhi Pollution Control Committee and as decided, in
exercise of powers conferred upon it w's 5 of The Environment Protection Act, 1986 as amended to
date, hereby issue the following directions:

e That illegal pig farms adjacent to Trilokpuri drain area shall be riam{:-veﬂ and make sure that no
more slaughtering of pigs shall be carried out and no waste/carcass of pigs shall be thrown in
the Drain/ Area.

You are requested to direct the concerned officials to take necessary action as above and submit
A.T.R immediately so as to comply with Hon’ble NGT orders in trué: letter and spirit.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committes,
Cl
Copy to:
1. The Deputy Commissioner of Police (Bast), Mandawali, Fazalpur, Delhi-110092
1. Mosker HL
AEE (CMCI)
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o — DELHI POLLUTION CONTROL COMMITTEE
¢ — DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)
4TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6
I @ visit us at : hitp://dpec.delhigovi.nic.in

F. No. DPCC/CMC-1/2019 2 < 23 ~-29 Dated: 6¢” 9. 24/ 9

The Commissioner

East Delhi Municipal Corporation
1" Floor, Udyog Sadan, 419, F.LE, Patpargan] Industrial Area
Delhi-110092

Subject: Directions w/s 5 of The Environment Protection Act, 19586 as amended to date.

And whereas, Delhi Pollution Control Committee has been vested with the powers under section 5 of
Environment (Protection) Act, 1986 which empowers the Delhi Pollution Control Committee (DPCC)
1o issue directions in writing to any person. officer or any authority shall be bound to comply with such
directions.

Whereas an inspection by Joint Inspection Committee of the officers from CPCB, DPCC and
EDMC was done on 13/02/2019( copy enclosed) in compliance of the direction of Hon’ble NGT.
During inspection the team has observed that:

1. Construction and Demolition waste and Garbage was being dumped along the drain.
2. There were some pig farms and slaughtering of pigs is carried out adjacent to the drain and the
waste is dumped/ discharged into/ alongside the drain.

And Whereas, Hon’ble National Green Tribunal in the matter Surender Pal Verma Vs Ministry of
Public Works Department & Ors vide Original Application No. 100/2019 (LA No. 50/2019 and [A No.
51/2019) has passed order on 31.07.2019 (copy enclosed) as follows:-

“EDMC, in its report dated 18.07.2019, has stated that garbage has been removed and the issue
of pig farms to be shifted is pending before the High Court, Auto tippers have been deployed for
collection of waste, C&D waste dumping has been stopped. ”

And whereas Directions under section 5 of EP Act was issued vide letter of even no. dated 09/08/2019
however no compliance report/ Action Taken Report has been received so far from your office (Copy
of Directions dated 09/08/2019 is enclosed herewith)

And whereas, a meeting was convened by DIB in this regard wherein on 22/08/2019 officials of
DUSIB, CPCB, EDMC and DPCC were prezent. (Copy of Minutes of Meeting dated 22/08/2019 are
enclosed herewith)

And whereas, an in?j::actian was carried on 23/08/2019 by a team of officials from DUSIB, CPCB,
EDMC, PWD, DJB and DPCC. During inspection by the team it was noticed that malba/ garbage was
lying in and along the Trilokpuri drain which reveals that proper cleaning is not being carried out by
EDMC (Copy of Inspection Report dated 23/08/2019 is enclosed herewith)

In view of above the Competent Authority in Delhi Pollution Control Committee and as decided, in
exercise of powers conferred upon it ws 5 of The Environment Protection Act, 1986 as amended to

date, hereby issue the following directions:




1. That you should continue to remove any form of waste that is being dumped along the

drain vicinity (both C&D and Garbage) and deploy machinery for this purpose and
submit Action Taken Report in this regard immediately.

2. That vou should keep a constant vigil along the drain area to stop the locals from
dumping of Garbage/ C&D Waste in Trilokpuri drain.

3. And no slaughtering of Pigs may be carried out in drain vieinity/ area.

You are requested to direct the concerned officials to take necessary action as above and submit
the compliance report immediately so as to comply with Hon’ble NGT order in true letter and
spirit.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

Copy to

1. Deputy Commissioner, Office of the Dept. Commissioner(EDMC), Shahdara
{South) Zone, Behind Kakardooma Court, Vishwas Nagar, Delhi-11§§32
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‘ —— DELHI POLLUTION CONTROL COMMITTEE
S DEPARTMENT OF ENVIRONMENT, (GOVYT. OF NCT OF DELHI)
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F.No. DPCC/CMC-1/2019 2 ¢ 3o ~ 22 Dated: 03- 0F 287

Principal Secretary,

Urban Development

Sth & 10th Level,

Delhi Secretariat, LP. Estate,
New Delhi - 110 002

Subject: Directions w/s 5 of The Environment Protection Act, 1986 as amended to date.

And whereas, Delhi Pollution Control Committee has been vested with the powers under section 5 of
Environment (Protection) Act, 1986 which empowers the Delhi Pollution Control Committee (DPCC)
to issue directions in writing to any person, officer or any authority shall be bound to comply with such
directions.

Whereas as an inspection by Joint Inspection Commitiee of the officers from CPCB, DPCC and
EDMC was conducted on 13/02/2019( copy enclosed) in compliance of the direction of Hon’ble
NGT. During inspection the team has observed the following action points related to the PWD.

1. There is need for desilting of sludge from drain on regular basis, removal of floating
maaterial from the drain and removal of bushes/ weed along the drain by PWD.

2. The kuccha drain needs to be upgraded by PWD immediately for the entire stretch as per
design criteria of storm water drain and ensure their use to carry storm water drain only.

3. Encroachment on the drain by locals i.e. Indira Camp and adjoining residential colonies and
Pig Farms need to be removed by land owning agency to avoid illegal dumping of
domestic, construction & demolition waste and pig farm waste.

And Whereas, Hon’ble National Green Tribunal in the matter Surender Pal Verma Vs Ministry of
Public Works Department & Ors vide Original Application No. 100/2019 (IA No. 50/2019 and IA No.
51/2019) has passed order on 31.07.2019 and issued suitable Directions to comply with.

And whereas Directions under section 5 of EP Act was issued vide letter of even no. dated 09/08/2019
however no compliance/ Action Plan has been received so far from your office. (Copy of Directions
dated 09/08/2019 is enclosed herewith)

And whereas, a meeting was convened by DIB on 22/08/2019 in this regard wherein officials of
DUSIB, CPCB, EDMC and DPCC were present and issues regarding discharge of untreated sewage
and untreated waste water from Indira Camp, Trilokpuri into PWD storm water drain was discussed
and observed that Trilokpuri Resettlement is a fully sewered area and sewage 1s being carried through
internal/ peripheral & trunk sewer of 250 mm to 1600 mm dia to Kalyanpuri SPS and from there it is
being pumped to Kondli STP for further treatment and disposal. (Copy of Minutes of Meeting held on
22/08/2019 is enclosed herewith)

And whereas, an inspection was carried out by a team of officials from DUSIB, CPCB, EDMC, PWD,
DIB and DPCC on 23/08/2019, During inspection it was noticed that construction of Trilekpuri drain
was going on as directed. However progress of construction of PWD drain was slow and malba /debris
generated was still lying adjacent to drain which is to be removed on urgent basis and construction of
RCC drain shall be completed on urgent basis before next hearing of Hon’ble NGT (Copy of Inspection
Report dated 23/08/2019 is enclosed herewith)

In view of above the Competent Authority in Delhi Pollution Control Commitiee and as decided, in
exercise of powers conferred upen it ws 5 of The Environment Protection Act, 1986 as amended to
date, hereby issue the following directions:




1. That you are required to remove all the encroachment from the Trilokpuri storm water
drain and complete the construction of the RCC drain within time and initiate steps for
removal of encroachment/ debris/ malba generated during construction from the drain
site so that the same may be appraised to Honble NGT on next date of hearing.

You are requested to direct the concerned officials to take necessary action as above and submit A.T.R
immediately in compliance of NGT order dated 31/07/2019 so as to comply with Hon’ble NGT order in
true letter and spirit.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

Copy to:-
1. The Chief Engineer, East Maintenance, (PWD), i Floor, M50 Building, I.P.Estate,
New Dethi: 110002

2. The Executive Engineer, Office of Executive Engineer, CRM Division East Road
(M-212), Ramesh Park, Near Shakarpur Police Station, Pusta Road , Delhi - 110092

% Moa b B
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' —_ DELHI POLLUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)

4TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6
w visit us at : http://dpec.delhigovt.nic.in

F. No. DPCC/CMC-1/2019 / 2089 4y Dated: 2609 .

The Chiﬂf Executive Officer,
Delhi Jal Board, Varunalaya Ph-II, Jhandewalan,
Karol Bagh, New Delhi, Delhi 110005

Subjeet: Directions u/s 33 (A) of the Water (Prevention & Control of Pollution) Act, 1974 as
amended to date.

Whereas, Central Pollution Control Board has delegated all its powers and functions under the Water
(Prevention & Control of Pollution) Act, 1974 and under the Alr (Prevention & Control of Pollution)
Act, 1981 in respect of Union Territory of Delhi to Delhi Pollution Control Commities,

And Whereas, Hon'ble National Green Tribunal in the matter Surender Pal Verma Vs Ministry of
Public Works Department & Ors vide Original Application No. 100/2019 (IA No. 50/2019 and IA No.
51/2019) has passed order on 31.07.2019,

“DJB is to establish a system for carrying untreated sewage/ waste water of the colonies for
treafment from Trilokpuri, Indira Camp. Such system may be established by the DJB within six
months and a plan for the purpose be proposed within ane month. The action plan may also provide
Jor interim arrangement, such as Phyto-remediation techniques to prevent untreated sewage being
discharged into water bodies in violation of the provisions of the Water Act. Action Plan may be filed
with the DPCC.”

Next Date of Hearing is 09/10/2019

And whereas Direction under section 33(A) of Water Act was issued vide letter of even no. dated
09/08/2019 however no compliance/ Action Plan has been received so far from your office (Copy of
Directions dated 09/08/2019 is enclased herewith)

And whereas meeting in this regard was convened by DIB on 22/08/2019 in presence of official of
DUSIB, CPCB, EDMC and DPCC regarding discharge of untreated sewage and untreated waste water
from Indira Camp,Trilokpuri into PWD storm water drain. Where it was discussed that Trilokpuri
Resettlement is a fully sewered area and sewage is being carried through internal/ peripheral & trunk
sewer of 250 mm to 1600 mm dia to Kalyanpuri SPS and from there it is being pumped to Kondli STP
for further treatment and disposal (Copy of minutes of meeting dated 22/08/2019 is enclosed herewith)

And whereas, an inspection was carried out by a team of officials from DUSIB, CPCB, EDMC, PWD,
DJB and DPCC on 23/08/2019. During inspection, it was noticed that trapping of the PWD drain and
construction of sump and pump house can be done in DDA park in 8A Block Janta Flats Trilokpuri
near Mother’s Mary School.(Copy of Inspection Report dated 23/08/2019 is enclosed herewith)

In view of above the Competent Authority in Delhi Pollution Control Committee and as decided, in
exercise of powers conferred upon it w's 33 (A) of the Water (Prevention & Control of Poliution) Act,
1974 as amended to date, hereby issue the following directions:

1) That in compliance of Hon’ble NGT Directions, you should establish a system within six
months for carrying untreated sewage/ waste water of the colonies for treatment from
Trilokpuri, Indira Camp.

—
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2) That you are to come up with a plan for the proposed system immediately and in the
meantime you are to come up with an interim arrangement such as Phyto-remediation
techniques to prevent untreated sewage being discharged into water bodies in violation of
the provisions of the Water Act.

3) That you have fo file a detailed Action Plan with the DPCC on this matter so that a report
may be submitted to the Hon'ble NGT in compliance of NGT order dated 31/07/2019

You are requested to direct the concerned officials to take necessary action as above and submit
A.T.R immediately in compliance of NGT order dated 31/07/2019 so as to comply with Hon’ble
NGT order in true letter and spirit.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
charge I)
Copy to:-
1. Member (Drainage), Delhi Jal Board. Varunalaya Ph-IlI, JThandewalan, Karol Bagh, New Delhi,
Delhi 110005
b}
9. et HG
AEE(CHMICT)
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== DELHI POLLUTION CONTROL COMMITTEE
W@E® | 4THFLOOR, ISBT BUILDING, KASHMERE GATE, DELHL6
visit us at http://dpccdelhigovt.nic.in

F. No. DPCC/ CMC-1/2019/ D £36 - 2§37 Dated: 60|10] 010

Sub: Minutes of the Meeting held on 27.09.2019, under the Chairmanship of Chief
Secretary, Govt. of NCT Delhi fo discuss the issues regarding treatment of untreated
sewage from Indira camp Trilokpuri, J.J. cluster in reference to direction of Hon'ble
NGT dated 31.07.2019 in OA No. 100 of 2019 titled Surender Pal Verma V/s Ministry of
PWD and Others

Please find enclosed herewith a copy of the Minutes of Meeting held on 27.09.2019 under the
Chairmanship of Chief Secretary, Govt. of NCT Delhi at Delhi Secretariat to discuss the
issues regarding treatment of untreated sewage from Indira camp Trilokpuri, J.J. cluster in
reference to Directions of Hon'ble NGT dated 31.07.2019 in OA No. 100 of 2019 titled
Surender Pal Verma V/s Ministry of PWD and Others.

All concerned Department/ Authorities are required to take necessary action for the
compliance of order dated 31.07.2019 and shall submit action taken report within a week,

which is to be filed by DPCC in the Hon’ble NGT before next date of hearing.

This issues with the approval of Competent authority, DPCC

Enclosure: As Above

To:

1. Principal Secretary, Public Works Department, 5" Level, Delhi Secretariat,
1.P. Estate, New Delhi-110002

2. Secretary, Urban Development(U.D.), Sth & 10th level, Delhi Secretariat LP.
Estate, New Delhi - 110002

3. The Commissioner, East Delhi Municipal Corporation (EDMC), 419, Udyog
Sadan, Patparganj Industrial Area, Delhi-110092

4. The Principal Secretary (Enviornment & Forest), 6 Floor, Delhi Secretariat,
I.P, Estate, New Delhi-110002

5. Chief Executive of Officer, Delhi Urban Shelter Improvement Board
(DUSIB), Punarwas Bhawan, L.P. Estate, New Delhi-110002

6. Chief Executive of Officer, Delhi' Jal Board, Varunalaya, Phase-II,
Jhandewalan , Karol Bagh, New Delhi-110005

Copy to:

’ 1. Staff Officer to Chief Secretary, Govt. of NCT of Delhi, 5th Level, Dethi
Secretariat, I.P Estate, New Delhi-110002
PA to Member Secretary, Delhi Pollution Control Commitiee, 6 floor, C
wing, LP. Estate, New Dzlhi-110002

2
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DELHI POLLUTION CONTROL COMMITTEE

(— DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI |

‘ | E,' STH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHIL-110006
visit us at : http://dpec.delhigovt.nic.in

No. F.DPCC/ 2830 - 2837 Dated: r_wq\lﬂ 1 ol

Minutes of the Meeting

A meeting was held on 27.09.2019 under the Chairmanship of Chief Secretary. Govt, of
NCT of Delhi regarding treatment of untreated sewage from Indira Camp Trilokpuri, JIC Cluster
in reference to directions of the Hon'ble NGT dated 31.07.2019 in OA No. 100/2019 (LA No. 50
& 51/2019). The meeting was attended by Commissioner (EDMC), CEO (DIB), CEO (DUSIB).

Member Secretary (DPCC) and other senior officers of the departments.

1. At the outset Chief Secretary, Govt, of NCT of Delhi asked CEQ, DIB to brief about the case.
It was explained by CEOQ. DJB that -

With reference to the directions of Hon'ble NGT that "DIB is to establish a system for carrying
untreated sewage /waste water of the colonies for treatment from Trilokpuri, Indira Camp" it
ts intimated that there is no policy of DIB to lay internal sewer lines in JJ clusters and due to
very narrow lanes it is also not technically feasible. Besides being under jurisdiction of DUSIB,
it is responsibility of DUSIB to make arrangements for proper disposal of sewage of this IJ
cluster as per section 11(1) of DUSIB Act, 2010 by local treatment or connecting it to DIB's

sewerage sysiem.

Accordingly a meeting was convened by CE (East) DIB, alongwith DPCC, CPCB, EDMC and
DUSIB on dated 22.08.2019, wherein the issues related to the Hon'ble NGT order dated
31.07.2019 were discussed. It was deliberated that due to non availability of adequate space
near India Camp Trilokpuri, interim measures like treatment of waste water with phyto-
remediation techniques is not feasible. It was further decided in the meeting to hold field

inspection jointly on 23.08.2019 to identify the possible options for discharge of PWD drain

and subsequent pumping into DIB's sewerage network.
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Accordingly. joint mspection was carried out with representatives of DPCC, CPCB, DJB.
EDMC. PWD and DUSIB on 23.08.2019. The issues discussed on site and the various

decisions taken during the site inspections for compliance by various departments were as

follows:

i,

iii,

v,

CPCB & DPCC officials raised the issue of removal of all debris malba ete. dumped
along side banks of drains running paralle! to Indira Camp, Trilokpuri. They instructed
PWD to construct banks of drains in such way that Malba could not be dumped in this

portion. They instructed EDMC to remove all malba lying over there.

DPCC raised the issue of slow progress of construction of PWD drain. Mr. R K. Tripathi.
EE (PWD) assured that the construction of this drain will be completed within two

months,

During joint inspection carried out on 23.08.2019, it was assessed that there is a need to

provide a conveyance system for the waste water generated in the Indira Camp JJ Cluster
(under the jurisdiction of DUSIB) so that the same can be treated in the nearby STP. For
the said purpose, a piece of land needs to be identified where the waste water from the
Indira Camp can be collected and pumped to either Kalyanpuri SPS or to the 1600 mmn
dia DIB trunk sewer connected to Kalyanpuri SPS. Since there is no vacant land available
in the Indira Camp, a piece of vacant land in DDA park, 8A Block, Janta Flats, Trilokpuri
near Mother’s Mary School was identified to setup the trapping arrangement, sump and

pumping station to accomplish the task.

Further, a Status Report was also submitted by DJB o the DPCC vide Letter No. DJB/CE
(East)/2019/459-463 dated 04.09.2019 wherein the imperative of taking urgent action by
DUSIB was flagged by DJB to resolve the issues at J Cluster Trilokpuri in compliance
to the directions of the Hon'ble NGT. Subsequently, in terms of section 33(1) (a&b) of
Delhi Water Board Act 1998, a Notice was also sent on 25.09.2019 by DIB to DUSIB
for making arrangement for conveyance of the sewerage from Indira Camp J IC to the

sewerage system of DIB.
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Alter deliberating the matter in detail, the Chief Secretary decided that there is a urgent need
to provide the necessary arrangement for collection and conveyance of the sewer water
collected in the Indira Camp JJ Colony in the interest of protecling public health and all
agencies must come forward to resolve the issues. Accordingly, DIB was dirccted to prepare
an action plan for taking up the work at the identified land or at any suitable location in the JJ
Colony without waiting for the fund transfer by DUSIB so that the basic facility is provided to
the residents and the orders of Hon’ble NGT are complied with. Since the IT Colony is under
the jurisdiction of DUSIB, DUSIB was directed to arrange for the land required for setting of
the facility from DDA by invoking the statutory provisions available fo it. Tt was further

decided that DUSIB will make the fund available 10 DIJB subseguently,

It was directed by Chief Secretary that CEQ. DJB shall immediately submit action ' plan to
DPCC for collection of waste water from Indira Camp JJ cluster and conveyance of the same
to DJB's sewerage network within a week, which is to be filed by DPCC in the Hon'ble NGT
before the next date of hearing i.e. 09.10.2019.

The meeting ended with vote of thanks to the chair.

el

{Arun Mishra)
Member Secretary

61
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% DELHIJAL BOARD: GOVT. OF N.C.T. OF DELHI

S0 OFFICE OF THE CHIEF ENGINEER (EAST)
.E"*I-,':‘:g' ROOM NO. 501, VARUNALAY PH-II, KAROL BAGH, NEW DELHI-05
E-mail: ceeastdib @___gmm‘!_ggmr , Contact: 011-23554519
NO.: DJB/CE(East)/2019/ 4xq Dated: cY4—-q 9
T
[o] C"i}\ CJE':"

The Incharge (CMCI) sl .
Delhi Pollution Control Committee o ] 19
Department of Environment,(Govt. of NCT of Delhi) Eq 09

4" Floor, ISBT Building, Kashmere Gate, Delhi-06

Subject: Order dated 31.07.2019 in original application No. 100/2018{1L.A.
No.50/2019 and LA. Nn.51f2i]19}: regarding discharge of untreated
sewerage and Waste Water from Trilokpuri Block No. 1 & 2 and Indira
Camp JJC.

Ref: i) Letter from the Chief Secretary vide U.0. No. F. OSD/CS/
NPC-104/2019/18011 dt.02.08.2019.
" i) Letter from DPCC vide F.No. DPCC/CMC-1/2019/2330-
2332 dt.09.08.2019. |
i
Vide above Order dt. 31.07.19, Hon'ble National Green Tribunal in the matter

Surender Pal Verma V/s Ministry of Public works Department & Ors vide Original
Application No. 100/2018 (IA No. 50/2019 and IA No, 51/201 9) has directed as under:-

“DJB is to esfablish a system for carrying untreated sewage /waste water
of the colonies for treatment from Trilokpuri, Indira Camp. Such system may be
established by the DJB within six months and plan for the pufpose be proposed
within one month. The action plan may also provide for interim arrangement,
such as phyto-remediation techniques fo prevent untreated sewage being
discharge into water bodies in violation of the provisions of the Water Act. Action
plan may be filed with the DPCC”

In this regard report is as under:

TRILOKPURI RESETTLEMENT COLONY

Trilokpuri is a Resettlement colony consisting of 40 Nos. Blocks (including Block 1 &

2 also) and is fully sewered since year 1980. The sewerage system layout of the

Trilokpuri is placed opposite in file for ready reference. The sewerage from individual's




Cl3). /..
'+ homes goes through internal and peripheral sewerage lines of 250 mm to 400/600 mm
 dia and 1600 mm dia Trunk Sewer to Kalyanpuri SPS and is ultimately carried to Kondli
STP where it gets treated and released in river Yamuna through effluent channel. The
sewerage system of this area is functioning properly. It is pertinent to mention here that

no untreated sewage is going into the drain from Block No. 1 & 2 of Trilokpuri RSC.

INDIRA CAMP JJC
Indira Camp is a JJ cluster located near Block 1 &2 Trilokpuri having about 1500

Pakka houses. This JJ cluster is maintained by DUSIB. There is no sewerage network
in this JJ cluster, There is 1 No of Community Toilet Block located in this colony
maintained by DUSIB having septic tank and which discharge its overflow into drains. In
addition, waste water from individual toilets, kitchen waste & washing water of individual

houses is also discharged into drains.

e In reference to the directions of Hon'ble NGT that “DJB is to establish a system for
carrying untreated sewage /waste water of the colonies for treatment from Trilokpun,
Indira Camp” it is intimated that there is no policy of DJB o lay internal sewer lines in
J1J clusters. Besides being under jurisdiction of DUSIB, it is responsibility of DUSIB
to make arrangements for proper disposal of sewage of this JJ cluster by local

treatment or connecting it to DJB's sewerage system.

« A meeting of DPCC, CPCB, DUSIB & EDMC was held on 22.08.20189in the chamber
of CE (East) DJB, wherein the issues related to the Hon'ble NGT order dated
31.07.2019 were discussed. It was further decided to hold field inspection jeintly on
23.08.2019. Minutes of the meeting are enclosed.

« The joint inspection was carried out on 23.08.2019 and the points discussed and

action to be taken by various departments is as under:-

i) CPCB & DPCC officials raised the issue of removal of all debris malba etc.
dumped along side banks of drains running parallel to Indira Camp, Trilokpuri.

They instructed PWD to construct banks of drains in such way that Malba could




F
LY
not be dumped in this portion. They instructed EDMC to remove all malba lying
over there.

if) DPCC raised the issue of slow progress of construction of PWD drain. Mr. R.K.
Tripathi, EE (PWD) assured that the construction of this drain will be completed
within two months.

iii) DUSIB was directed by DPCC, CPCB to intercept the sewage coming from J JC
and toilet blocks and connect to nearby DJB sewer lines, wherever feasible with
intimation to DJB.

iv) DUSIB was dirécted by DPCC and CPCB to relocate Piggery farms and ensure
that waste from these farms does not enter in to this drain.

v) During inspection it was noticed that trapping of the PWD drain and construction
of sump & pump house can be done in DDA Park in 8A Block Janta Flats
Trilokpuri near Mother's Mary School adjacent to the PWD drain. Construction of
trapping arrangement, sump & pump house and laying of pipe line up to
Kalyanpuri SPS/1600 mm dia Trilokpuri trunk sewer is to be done by DUSIB as
the area of Indira Camp JJ Cluster falls under jurisdiction of DUSIB.

In view of above it may be appreciated that action for proper disposal of waste
water of Indira Camp JJ Cluster to be taken up by DUSIB and there is no action
required on the part of DJB.

The above report is being sent as per the approval of Competent Authority, Delhi Jal
Board, in compliance of the orders dated 31.07.2019 of Hon'ble NGT in OA No.
100(2019) please,

Encls: As above.
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EAST DELHI MUNICIPAL CORPORATION 76 SEP 70!
OFICE OF THE ASSITANT COMMISSIONER
SHAHADRA SOUTH ZONE ﬁé

NEAR KARKARDOOMA COURT
SHAHDRA , DELHI -110031

Da tE':I’gGE.EDIE

riment

& others.

Action Taken Report by EDME.

It may be recalled that the above mentioned matier is pending before the Hon'ble Mational
Green Tribunal, Principal Bench of Mew Delhi, The action taken by EDMC on the directions of the

Joint inspection Committee is a5 under:-

1. Regular cleanliness drive is being carried out along the passage of the drain and  additional
staff has been deployed to ensure the cleanliness in the arca.

2. Auto Tippers have been deployed for collection and transpactation of garbage from the site to the
nearest dhalao. Tn addition to the normal deployment of Auto Tippers. Onc Auty Tipper is
stationed at the site from 11,30 a.m 0 03.p.m to ensure that people throw the garbuge directly
into the Tipperand do not litter it on the road/throw it into the drain.

3. The drainis being re-constructed by the PWD and at present the debiris  from the drain has been
reroved from the trench and dumped along the ground. However, EDMC is carrying out regular
cleanliness drive and ensuring that the area remains clean.

4. After the cleanliness activity is carried out, chalk powder is spread across the area to ensure that
infeeticus and water-borne discases do not spread in the zrea.

S EDMC has taken coercive aciion against violators in the vicinity who throw garbage it the
drains or dump waste material inte the drain. Number of challans issued by EDM and
photographs of the site are enclosed for the perusal,

Submitted for information.
Assistant Commissioner
Shahdara South Zone
Ta
Sh. M. Siddiqui . Environmentz] Engineer ,DPCC o f
Delhi Pollulion Control Committes e

Drepartment of Environment , (Gdyt. of NCT of Delhi)
4% Floor, 1.5.B.T. Building . Kashinere Gale
Delhi-110006
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GOVT. OF NATIDNAL CAPITAL TERRITORY QF DELHI
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Ramcsh I"F.lﬂ-h \mr&h.uluu I?‘dirr:n '\:alh.-n I‘usm Rood, elhi-1 0092
01121210380 % & QLI-Z12 1081 irﬂ.uﬂ 1,;:55_4.;4:1..m:17,; i |

wH%— T0DB(II) / wiofioRo /w5212 / 3-_;.*3% i — %\\L\Q\\\_

Har &
Sh. Mohd. Arif
Incharge-CMC-] _ _
Dethi Pollution Control Committee
Govt, of NCT of Delhj
4 & 5t floor, ISBT Building.
Kashmere Gate, Delhi-056

fd98— Surender Pal Verma Vs Ministry of Pnhlic Works Department & Ors
vide Original Application No.100/2019({IA No.50/2019 and 1A No.51/2019.

WaH— This office letter No. TODB(I /[ PWD/M-212/2549 dated 03,10.2019

With reference to the ahove, the 90% of RCC drain work has been completed
and the likely to be completed within this month, The other related works like
dressing of surface and repair dwarl éf boundry wall will also be complete:l
simultanecusly. The related current photographs are enclosed for vour kind

consideration please.

Encl:- As Above < ;
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